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regulated under the oth~r provisions of this Act 
and the Rules framed by the Central Govern-
ment in this conDection. Since no such notifica-
tion in respect of the Railway establishments 
as requi~ under Section 10 of th~ Act, has 
been issued. by th~ Ministry of Labour, so far, 
the qumion of abolition of contract system in 
these operations on Railways does not arise at 
thia sUllie. 

Casual labour is engaged by the Railways or, 
works of a rasual nature and the emploYDl"lIt 
of such labour has not been pro~ihited under 
any statute. 

The receipt of coal traffic at all the L<lCo 
Sheds depends on its demand and a,'ailabili'" 
and i. not "!Jular on all the days but intennit-
tent and spL"",odic, Removal of coal ash al.o i. 
done occasionally at smaJl~r shed. and some-
what more flequently at billg .. sheds, While the 
wOlk of loading and unloading of parcels at 
biB Railway stations and big I!oocl. sheds i. 
more or I~~. of a regular nature, the quantum 
fIi traI6c Buctuatel considerably from day to 
day at each station or good. shed. Th",. 
although the natu .... of work is not wholly inter-
millent·the quantum fturtuat ... considerably. 

(b) Some representa,ions have been rec~h'ed 
for abolition of contract system or against the 
eml'lovment of auual labour on such worJu at 
certain Loco Sheds, station. and gnoell .hed" 

-Peodiut Government's d""ision in consultation 
-with and after examination by the Statutory. 
Adviaory Board and issue of neces ... ry notifica-
tion Wlder Section 10 of the Act by the Mini,try 
of Labour spttifying the panicular area./:n .. al-
lation.f1oration. in which contract .ystrm 
should be actually diminated, a directive was 
iatucd to the Railways i .. July 1968 advi.ing 
them not to chanlJc over to conte.:t work:ng 
allY items which had heen traditionally handled 
.depattmentaJly on Railways. At many places 
tl><- bandling contracts have b....,n awarded to 
Labour Cooperative Societies also. 

DaD.... or Ra. 50 LakJa. by MJ'Rre· for 
FIoecI R.UeI III T ...... _ Dletrict 

*125. SHRI PAMPAN GOWDA: Will the 
'Minister of IRRIGATION AND POWER be 
pleased to state: 

(a) whether Goyernment of Mysore have 
approached tbe Central Government for grant 

• of Rs. 50 lakh provisionally for the relief of 
these affected by the recent flood. in Tunkur 
District and allo for rcpai .. of e_nria! com-
munications and irriga'tion works; and 

(h) if so, the reacticm of the Central Gov~rn
ment thereto? 

THE MINISTER OF IRRIGATION AND 
POWF.R (DR. K, L. RAO): (a) Yes, Sir. 

(b) Th~ request or the State Government was 
examined and it was round that the relief 
amount required was only R •. 22 lakhs and this 
i. within the expenditure of Rs. 44 lakhs provi-

ded by the Finance Commission wbich the State 
must incur before asking for Central assistance. 

For repain of damaged works, the State Govern-
ment is to send a s~parate request. The SLate 
GOvernment have been informed of this po.ition, 

"1~-1mI' Rrtm ~ wmsm.l 
..rt~ 
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Nad..,l •• tioa or upon Trade or CoJr 

·131. SHRI P. K. DEO 
SHRT SHRTKISHAN MODI ! 

Will the Milli,t~r of FORETGN TRADF. be 
pleased 10 ,late: 

(a) whether Governm.nt have decided to 
take over export of coir products; and 




